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HON’BLE MR. RAJU, MEMBER (TECHNICAL) 
  

Date of Hearing/Decision: 19.12.2018 

  

Final Order No.   A /      12892/2018 

Per: Ramesh Nair  

The Revenue filed this application against Order in Appeal No. 

OIA-RJT-EXCUS-000-APP-67-14-15. 

2.     On perusal of records of the appeal, we find that in appeal, amount 

involved is less than Rs. 20 lakhs. In terms of Board’s circular on 

Government’s litigation policy instruction F.No. 390/Misc/116/2017-JC 

dated 11.07.2018, as amended, Revenue is not supposed to file appeal 

where the amount involved is not exceeding Rs. 20 lakhs. Accordingly, 

the appeal is dismissed on the ground of Government’s litigation policy 

without going into the merit of appeal. 

(Dictated and Pronounced in the open court) 

  
  

         (Raju)                                                            (Ramesh Nair) 

Member (Technical)                                         Member (Judicial) 

  

  
Neha 
 


